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31121/ ORDER

PER VIKAS AWASTHY, J.M:

This appeal by assessee is directed against the order of Commissioner of

Income Tax (Appeals)-29, Mumbai [hereinafter referred to as ‘the CIT(A)']

dated 29.03.2019 for the Assessment Year (AY) 2014-15.
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2. A perusal of the impugned order shows that the CIT(A) in an ex-parte
proceedings has dismissed the appeal of assessee. Though, the CIT(A) has
passed the order on merits but the first appellate proceedings are not
conducted in harmony with the principles of natural justice. A perusal of the
impugned order reveals that the notice of hearing of the appeal was duly
served on the assessee. On three successive occasions, the assessee failed to
appear before the CIT(A) and filed adjournment letters and on one date of
hearing the assessee did not respond to the notice. Taking into consideration
entirety of facts, | deem it appropriate to restore this appeal back to the file of
CIT(A) for denovo adjudication after affording reasonable opportunity of

hearing to the assessee, in accordance with law.

3. The assessee/appellant is directed to appear before the CIT(A) upon
service of notice and co-operate in the first appellate proceeding. In case, the
assessee without any bonafide reason cause delays in adjudication of the
appeal or failed to appear before the CIT(A), the CIT(A) shall be at liberty to
proceed with the appeal. The impugned order is set-aside and the appeal of

assessee is allowed for statistical purpose with aforesaid directions.

Order pronounced in the open court on Monday, the 26™ day of July, 2021.
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(VIKAS AWASTHY)
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